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UPON hearing the counsel the Court made the following
ORDER

Additional affidavit has been filed by the
respondent No.5 incorporating the suggestions of the
respondent No.5 for implementation of the recommendations
made by the Tata Institute of Social Sciences (TISS).

The learned counsel appearing for the petitioner,
after consulting the parents of the child, is free to
give suggestions to the learned counsel representing the
first respondent on the aspect.

List on 9*" February, 2024 when we will hear the

parties on the issue of implementing the recommendations

of TISS.
(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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